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Delay in disbursement of pensionary benefits to Government employees

MS. SUSHMITA DEV (West Bengal): Thank you, Sir, for having given me the
opportunity. Sir, pensioners have served the country with dedication and denying
them fair and timely pensions is unjustified. The Supreme Court has repeatedly stated
that the right to receive pension is equivalent to right to property under the
Constitution. | quote: “Pension is neither a bounty nor a matter of grace." It is a social
welfare measure rendering socio-economic justice to those who in the heydays of
their life ceaselessly toiled for the employer on an assurance that in their old age they
would not be left in the lurch. Sir, the recent amendments to the Central Civil Service
(Pension) Rules have given rise to some concern and | demand that the Government
relooks at it. Sir, the concern is spreading fast among the State Government
employees as well as the Central Government employees. The changes suggest that
pensioners who retire before January 2026 may be deprived of the benefit of the
Eighth Pay Commission creating an unfair distinction between retirees. This is unjust,
Sir. The Employees’ Associations and Unions have strongly criticized this. According
to the changes to the Civil Service (Pension) Rules, the Government has given itself a
power to classify pensioners at its discretion. Such arbitrary policy-making violates
the principles of fairness and transparency. Sir, as a good example, | look at the
Seventh Pay Commission implemented in 2016, which ensured that pensioners,
whether retired before or after 2016, received equal pensions. The principle of no
discrimination between old and new pensioners has been repeatedly upheld by the
Supreme Court. The Government is now attempting to reverse this. Sir, according to
Government data, by 1st March 2025, nearly 36.57 lakh Government employees and
33.91 lakh pensioners will be affected by these changes. The Central Government
employees and pensioners are expecting a salary and a pension hike under the Eighth
Pay Commission, which is also likely to be delayed. Reports suggest that the
Government has also given itself the power to decide when to implement the Pay
Commission's recommendation and who should qualify for pension benefits, leaving
lakhs of pensioners in a state of uncertainty. These pensioners have served the
country with dedication and denying or delaying their fair pension is unjustified.
Therefore, | urge the Government to ensure that all pensioners, no matter when they
retire, receive their rightful benefits and enjoy parity under the Pay Commission.
Thank you, Sir.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by hon. Member, Ms. Sushmita Dev: Dr. Sasmit Patra (Odisha),
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Shri Saket Gokhale (West Bengal), Shri R. Girirajan (Tamil Nadu), Shri P. Wilson
(Tamil Nadu), Shri A. A. Rahim (Kerala), Shri Mohammed Nadimul Haque (West
Bengal), Shri Ritabrata Banerjee (West Bengal), Ms. Dola Sen (West Bengal), Dr.
Fauzia Khan (Maharashtra), Dr. V. Sivadasan (Kerala), Shrimati Mausam B Noor
(West Bengal), Shrimati Sagarika Ghose (West Bengal), Shri M. Shanmugam (Tamil
Nadu), Shrimati Jaya Amitabh Bachchan (Uttar Pradesh), Dr. Kanimozhi NVN Somu
(Tamil Nadu), Dr. John Brittas (Kerala), Shri Niranjan Bishi (Odisha) and Shri M.
Mohamed Abdulla (Tamil Nadu).

Now, Shrimati Sulata Deo - Demand to enforce stricter laws to protect
animals, wildlife and nature.

Demand to enforce stricter laws to protect animals, wildlife and nature

SHRIMATI SULATA DEO (Odisha): Thank you, Sir, for having given me the
opportunity. I, ST JTT-31Y= TGeN= &b foTv dieidl €, oifhT § 31151, S 9Tt -Tel
qhd %\;, which cannot speak, 3P IR H gl argal _%:’I Mythology A 89 animals
and birds @1 9T B IG B ARG <<l & AR I ga b oy & 9gd IR <4l
a3l & 9189 animals and birds &1 AR 31TST 89 U U] WITse! § Y&d €, STal
animals cruelty feq-ufafes Elﬂ_cﬁ NIKE] %, %ﬂé dg pregnant dog ﬁ, cat ﬁ, elephant
Bl T Ebﬁ?%‘ 4t animal ﬁ, TP HIR fea-ufafes cruelty HNEESIRRC L Q@ﬁ, ar
UTGAT feh 31T open slaughter house ART STT81 WX AIG[E &1 $9d dok] gedi b [QH
BRI EERACHEREICR CRE b

S ¢ ¥ 9gd IR Uellthed @1 be B HId Bl ©, b= g T2l 31
STITFAR] &1 e B Hid Bldl & 3R AP [T ST Tl ST &, A1 ¥eTd dTel BhRYE dTdl
DI IV S & IR HINT dTel XeTd dTel Bl &Y Il 21 §8H (Bl & HUR I o1 § B
eI BIAT 21 519 dIUA0H R g1 2T, 99 A1 # qieil off {6 UHe & U= Sl cruelty 81
BT 8, I9d U Bel-A-ds! Aol & forv e s =il

GRS B o RUCIRTE R

HIX, animal P HUR Sl day-by-day cruelty ﬁ?ﬁ%, WWWWWWH@[
g, T S99 WX cruelty B a1l & dol A Ho! Aol & ST Feb| 3t NS &
SEIR ¥ Ud dog B -9 IR A1F F HIc &1 7971 VF 9gd IR 919 §T &l
s?ﬂﬁ;ltf, ﬁ%%ﬁéﬁﬁanimal-cruelty%WW&W’:‘E{C”WW, %IWW
TRE DI cruelty B ATl BT B! A B! Aol Ao Ah|
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